In addition to this, in the Unian Budget for the year 2008-2009, an additional amount of Rs.44
crore @ Fs.2 crore for each of the then existing 22 Sainik Schaools has been provided for immediate
improvement of infrastructure including class rooms, laboratories, libraries and facilities for physical

education.

Banction of Re.2 crore to Sainik School Amaravathi Nagar for improvement of infrastructure was

imsued on 31.12.2008 and the projects are under progress.
Mechanism to check GM food products in India

#50. SHRINANDAMURI HARIKRISHNA:
SHRIM. V. MYSURA REDDY:
Will the Minister of COMMERCE AND INDUSTRY be plegsed to state:

(a) whether his Ministry is aware that Genetically Modified (GM) food s entering the country

due to lack of regulatory mechanism;

(b) whether it is a fact that when DGFT intercepts consignments of imported GM food, & mere

undertaking from the importer that the food 2 not GM s sufficient for releaze of goods;
(o) if =0, whether such cases have been dstected during the last five years;
(d) if go, the year-wige and product -wise detalls thereaf; and
(&) the threshold limit of GM contertt in India ws-a-ws other major countries of the world?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (&) Import of
Genetically Modified (GM) Food Products in India is governed by the rules far ‘Manufacture, Use,
Impart and Export and Storage of Hazardous Micro Crganisms/Genetically Engineered Organisms o

Cells', 1989 notified under provisions of Environment Protection Act, 1986.

Accardingly, as per the provisions incorparated in the ITC (HS) Classifications of Export and
Import Items (Schedule 1), impaort of any food, feed, raw or processed or any ingredient of foad,
food additives or any food product that containe GM material and which is being used either for
industrial production, ervironmental releaze or field application, will be allowed only with the approval
of the Genetic Engineering Approval Committee (GEAC) in Minigtry of Enviranment & Ferests,
Government of India. At the time of import, all consignments containing products which have been
subjected to geretic madification, will carry a declaration stating that the product s Genetically
Modified. In case, 8 congignment does not carry such a declaration and is later found to contain
Genetically Modified material, the importer i=2 liable to peral action under Foreign Trade

(Development and Regulation) Act, 1992.

GEAG has prescribed the procedure for import of GM foods in the country. For import of Living
Modified Organisms (LMOs) as Food, Feed and Processing (FFF), detailed environment clearance
of GEAC needs to be obtained, for which bio-safety and food safety studies need to be furnished. In
case of GM processed food, the GEAC follows an "evert based approval” in a given crop. If the

processed food contains any ingredient derived from LMO as Foad, Feed and Processing (FFP) ar
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GM processed food derived from LMO, and if the LMO/product thereof has been approved by
GEAG, no further approval is required, except for declaration at the port of entry. In case, it does nat
have the approval of GEAC, the procedure applicable in case of GM Processed Food derived from
MO is applicable. Thus, it is not correct o suggest that there is a lack of regulatary mechanism for
import of GM food.

(b) to (d) Import consignments at ports are examined by customs autharities and not by DGFT.
The information relating to interception of such consignment, if any, is being calected by Customs
from it field formations and shall be submitted to the House in due courge.

(e) As ondate, there is na threshold limit for GM content in India. A table relating to threshald
level in other countries, available with the Government, is endlosed in the Statement.

Statermnent

Thraeshold Limit of GM Gontent in Major Countrias, as of Aori! 2006

Maijar Labeling Product/  Coverage Major Threshold Degree of
Cauntries  type process exemptions level implemen-

Hﬂﬂon
7

1 2 3 4 5] &
Furopean  Mandatory, Process Food, feed,  Meat and 0.9% Implemented
Union & national additives, animal

voluntary flavorings, products

guidelines products

derived from
GM, restaurants

Brazil Mandatory Process Food, feed,  Wirtually 1% Mot
products none implemented
derived from
GM, meat,
restaurants

China Mandatory  Process  List, incl. Outside of N/A 0% Partially
products list implemented
derived
restaurants

Japan Mandatory  Product List of food Processed 5%b Implemented

& valuntary iterms products
(soy dil)

ndonesia  Mandatory  Product List Outside of 5%b Not/partially

list

Thailand ~ Mandatory  Product  List Quiside of 5%b Not/partially

list

South Mandatory  Product List FProcessed 3%c Implemented

Korea (+ voluntary) products
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1 2 3 4 & & 7

Alstralia- Mandatory Product Al Processed 1% Implemented
ey (valuntary) products praducts
Zealand hased on
content
Argenting  Voluntary Product Mot epecified- all products based on Mo specific
content law
South Voluntary Product MNot specified- all products based on Implemented
Africa content
Philippines  Voluntary Product MNot yet specified 5% Upcoming
Canada Voluntary Product All praducts based on 5% Implemented
content
Lnited Woluntary Product Al products based on N/ A Draft
States content
guidelines

a : For substantial equivalent products only.

bt On three main ingredients in each product.

¢ 1 On top five major ingredients in each product.

Source: Haigh (2004), Carter and Gruere (2003a),USDA FAS Attache Reports (2000-057)- As conveyed by
Ministry of Emvironment and Forest

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
National Fibre Policy
415, SHRIMATI T. BATNA BAI2 Wil the Minister of TEXTILES be pleased to state:
(a) whether Government has any proposal to introduce Naticnal Fibre Policy;

(b) if so, the details worked out so far;

(c) whether Government is contemplating to include the new changes came in the textile

industry in such policy;
(ch) if so, the details thereof; and

(&) the suggestions received from the Government of Anchra Pradesh to incorparate in such
palicy to sut the textile industry workers in Andhra Pradesh and to help the SC/ST people?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
() and (k) Yes, Sir. The Government is contemplating to formulate a Natioral Fibre Palicy. A

working group is being constituted to lock into the various aspects.

(c) and (d) The required changes, if necessary, would be carried out after formulation of the
eaid Policy.

(g) Nosuch reference received from Gavernment of Andhra Pradesh.
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